
HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTY EIGHTH DAY OF JUNE
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SHRI JUSTICE ANIL KUMAR JUKANTI

[ 33e3 ]

WRIT APPEAL NO: 435 0F 2016

writ Appeal under crause 'r5 of the Letters patent Appear preferred against the order
dated 02 02.20 'r 5 passed in wp No. 1652 3 0r 2rJ12 0n the fire of the High court.

Between:

I IP iV9 n:gistrar., eutbuilapur Ranga Reddv District., 
6Lir,Bl.,r,., 

Hegistrar and Coilector, under Indian Stamp Act, Ranga Reddy
3. The Commissioner and lnspector Gerreral, Registration and Stamps, MJlV1arket, Hyderabad.

AND ...APPELLANTS

Dhanraj Soni,, S/o.shri Shrikishan soni occupation Business R/o..r .r-3-949,
Mallepally, Hyderabad.

t.A. NO: 1 0F 2016(WAMP. NO:11 47 0F 20161
RESPONDENT

Petit ion under Section 15.1 CpC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders dare<l rJ2.o2.zo15 made in Wp No.16523 of
2012, pending disposal of the Writ Appeal
Counsel for the Appeltants: SRt POTTIAGARI SRIDHAR REDDY,

SPECIAL GOVERNMENT PLEADER
THE ADVOCATE GENERAL

Counsel for Respondent: SRI ALy AHMED BASITH

The Court made the following: JUDGMENT



THE HON'BLETHECHIEF US.tICE AIOK HE

AND

THE HON'BLESHRT IUSTICE ANIL I I

wdt AD No.435of 2016

JUDGMENT, e, / hc Hln'bb the 
'ttieJ'Jutttce 

Alok Aradhe)

Mr. Potugari Sridhat Reddy, Lcarncd Special Government

Pleader for the State o[ -felangana apPears for the appcllants'

Mr. Aly Ahmed Basith, learned counsel lor the respondent'

2. In view of the praycr ilade' learned counsel for the

appellaflts is permittcd to implcad thc Srate i.rf 'l'elangana as an

appellant. Let this be done dunng thc coursc of thc da1''

3. This intr:a court apPcal is flrlcd against ordcr datcd \)2'02'20t5'

passecl by a lcatncd SinglcJudgc bi'rvhrch writ pcdrion Frlcd bv thc

respondent zi1', \W'P'No'1 6523 ol 2012has bcen allowcd'

4. Learned SingleJu<igc has inter aliaheld that thc stamp duty is

payable only on a small sharc o[ thc iand in issuc measuring Ac'0'01

guntas. The appellants havc bcen dircctcd to rt:fund the excess

stamp duty collccted frcrm the rcspondcnt (rvrit pctitioncr) after

adjusting the stamp duty pavablc t'" 'ft'O Of guntas o[ land bearing

\'."
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Survey Nos.6 5, 7 0, 7 7 zr'td I 2 of Jeedimcrla Village, eutubullahpur

Mandal, Ranga Reddy Districr.

5. Leamcd counsel for the respondent submitted that the issue

involved betrveen thc parties is no longer a res integra and has been

answered by a Full Bench of rhe Andhra pradesh Hrgh Court in

T.G.Thimmaiah Chetry v. The District Registrar, Kurnooll

6. The afore said submission is disputed by learned Speciai

Government Pleadcr

7. Howevcr, on perusal o[ the ordcr passed by the learned

Single Judgc as wcll as thc decision of the lrull Bench of the Andhra

Pradesh High Courr, it is er.idcnt that the issuc involved in this

intra court appeal has alrcadv bccn answered by thc FulI Bench o[

the Andhra Pradesh High (-ourr. 'I'hc conclusion atived at by the

learned Single Judgc is in c.nsensus r,".ith rhc view taken by the Full

Bench of this Courr
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B. 'fhe amount of cxcess court fee shall be paid L'y thc

appellaflts to the respondent u'ithin a period of eight wecks flrom

thc date of receipt of a copy of thc order passed today'

Subjcct to the aforesaid direction, thc appeal is dismisscd.
9

No costs

closcd

As a sequel, miscellaneous peritions, pending if any' stand

SD/. M. MANJULA
TY REGISTRAR

//TRUE COPY//
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,*o CCs to the Advocate General' High Court for the State of Telangana

, t""u"tlc to Sri Aly Ahmed Basith Aclvocate toPucl
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HIGH COURT

DATED: 2810612A24
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JUDGMENT

WA.No.435 of 2016

DISMISSING THE WRIT APPEAL

WITHOUT COSTS


